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ORDER
(Date of Hearing: 2.8.2007)

The petitioner has filed this petition for approval of tariff in respect of Kopili
Hydro Electric Project Stage-ll (1X25 MW) (hereinafter referred to as “the
generating station”) for the period 1.4.2004 to 31.3.2009 in accordance with the
provisions of the Central Electricity Regulatory Commission (Terms & Conditions
of Tariff) Regulations, 2004 (hereinafter referred to as “the Tariff Regulations,

2004").

2. We have heard the representatives of the petitioner and the respondents
present as well as Ms. Seema Sharma, Advocate and Shri H. M. Sharma, of
ASEB for the consumer respondent. We observe that certain additional
information and clarifications are required from the petitioner. Accordingly, the
petitioner is directed to submit the following information on affidavit latest by
31.8.2007 with an advance copy to the respondents as well as the Advocate for

the consumer respondent:

(@) An amount of Rs.329.20 lakh has been considered as funding
through internal resources whereas the same has been shown under the

head ‘loan’. This needs clarification.



(b) Interest rates in respect of syndicated loans prevailing on DOCO.
Also the changes in interest rates and the effective dates of such changes
prior to DOCO for calculating the IDC and upto 31.3.2004.

(c) In one of the submissions at the time of loan reconciliation, the
starting dates of repayment of MOP loans amounting to Rs.2189 lakh and
Rs.834 lakh have been shown as 3.1.2009 and 31.3.2009 respectively
whereas the starting date of repayment of consolidated loans in Form 7 of
the petition has been stated as 31.3.2009. The variation in dates needs
reconciliation.

(d) Funding pattern for additional capital expenditure including the

details of the loans, if any, raised for the purpose.

3. Subject to submission of the above information, order is reserved.
Sd/- Sd/-

(R. KRISHNAMOORTHY) (BHANU BHUSHAN)
Member Member

New Delhi, Dated the 21% August, 2007



